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3mer / ORDER

PER SHRI MAHAVIR PRASAD, JUDICIAL MEMBER :

This is an appeal filed by the assessee/appellant against the order
of learned CIT(A)-VIII, Ahmedabad, dated 24 January, 2013, for the
Assessment Year (A.Y.) 2003-04.

2. Earlier this case was fixed for hearing on various dates i.e. on

09.12.2016, 09.03.2017 and 16.05.2017. Lastly this case was fixed for
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hearing on 28.06.2017 as per the assessee’s request letter dated
16.05.2017. It is noticed that when the matter came up for hearing on
28.06.2017, none appeared for and on behalf of the assessee. From this,
it is reasonable to infer that the assessee is not serious to pursue its case.
Hon’ble Supreme Court in the case of CIT vs. B.N. Bhattachargee and
Another, 118 ITR 461(SC) observed that preferring an appeal means
effectively pursuing it. Hon’ble M.P. High Court in the case of Estate of
Late Tukojirao Holkar vs. CWT, 223 ITR 480(M.P.) dismissed the
reference filed by the assessee for not taking necessary steps. Similar
view is taken by L.T.A.T., Delhi Bench in the case of Multiplan India
Ltd., 38 ITD 320. Considering the above, it appears that the assessee is
not interested in prosecuting its appeal. We, therefore, dismiss the appeal

filed by the assessee for non-prosecution.

3. In the result, appeal filed by the assessee is dismissed.
| This Order pronounced in Open Court on 29/06/2017 |
Sd/- Sd/-
(T HAR o) (@ETER U9Te)
o e R GRS )
(PRADIP KUMAR KEDIA) ( MAHAVIR PRASAD )
ACCOUNTANT MEMBER JUDICIAL MEMBER

Ahmedabad; Dated 29/06/2017

Pritl yadav, Sr.PS
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